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CENTRAL ADMINISTRATIVE TRIBUNAL
GUJAHATI BENCH ::: GUWAHATI-5,

. 0.R. M0, 258/95
- s A . .

DATE OF DECISION K9 E/ﬁé

4 Sri Sujit Kr.Nandye.

L (PETITIONER(S)
Mr.B.K.Sharma and Mr.S.Sarma. ADJVOCATE FOR THE
- i e PETITIOWER (S)
VERSUS
Union of India & Ors. » RESPONDENT " (8)
B Mr.G.Sarma, Addl.C.G.SC. ' . ADYGCATE FOR THE

RESPONDENT  (5)

~

THE HON'BLE SHRI G.L.SANGLYINE MEMBER) (A)

1. Whether Reporters of local papers may be allowed to
sce the Judgment ?
2. To be referred to the Reporter or not ?

- e 3. Whether their Lordships uwish to see tre fair copy aof y
» piew the Judgment ? ND

4. Whether the Judgment is td be circulated to the other
Benches ?

Judgment delivered by Hon'ble MEMBER (A )




] | | CENTRAL ADMINISTRATIVE TRIBUNAL
L e GUWAHATI BENCH

Original Application No.258/95
Date of Order: This the K7 th Day of Maveh 1996,

2o SHRI G.LeSANGLYINE, MEMBER({A)

le Sri Bujit Kr.Nandy,

S/0.5ri R.C.Nandy,

at present working as Senior Accounts Officer,
\ In the office of the General Manager, Malntenance,
o Eastern Telecom Region, Tex Building,
i N Shillong=~-1l.
% :

o 2+ Sri Pinaki Rauth,

i - Sre.Accounts Officer,

. . . Offjce of the Chief General Manager,
A - N.El.Telecom Circle,

-l Shillong=-1l.’

3, sri S¢SeTiwari, -
Accounts Officer,
Office of the Chief General Manager,
Ne.E.Telecom Circle,
Shillong=1. . : T AEElicanto

——

By Advecate Mr.B.K.Sharma and Mr.S.Sarma.

1. Union of India,
Represented by the Secretary to the Govt. of India,
Ministry of Communications,
Sanchar Bhawan, New Delhi-110001.

2e .The Chief General,Manager(Telecom),
N.E.Telecom Circle,

, Shillong~1le.

K1 The Chief General Manager,

Eastern Telecom Region,
7,Khetra Das Lane,

o Calcutta-12. X Respoﬁdenﬁs.

By &dvocate Mr.Ge.Sarma AddleC.G.S.C.

SANGLYINE ,MEMBER (&) :

i\i : ' The three applicants have joined in one applica-
tion under Rule 4(5)(a) of the Central Administrative

{; "Tribunals (Procedure) Rules 1987. They are allowed to

X L A do so. | contd /-
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24 In this application the applicants seek for a
direction on the respondents to step up their pay at par
with the pay of their junior, Shri R.A.Mohanraj, with effect
from the date on which the anomaly arose with all consequen=-
tial benefits. The applicants alongwith Mohanraj were promoted
to the post of Accounts Officer on regular basis on 25-3-1991.
They have All India Seniority and there is no dispute that
Mohanraj was junior to the applicants. He was however drawing
more pay than the applicants as Accounts Officers according
to the statement of fixation of pay dated 24-4-1991. This-
anomaly of junior getting more pay than his seniors, the
applicants here, in the post of Accounts officer was because
of"fortﬁitous adhoc promotion enjoyed by the said Mohanraj \_
due to local adhoc arrangement. Mohanraj continued as
Accounts officer under such local adhoc arrangement for a
long period and had earned increments and, as a result,
after reqular promotion his pay as Accounts Officer was
fixed at a higher stage in the scale of pay than those of
the applicants. The applicants had separately appealed to
the competent authority of the respondents for redressal
but they were informed by the respondents that there was
no anomaly as per letter No.4-31/92-PAT dated 31-5-93 issued
by DOT, New Delhi. The respondents also informed that the
benefits of judgments of the Central Administrative Tribunal
in the case of others cannot be extended to other similarly
placed Government servants. In this application the appli-
cants persisted in their contention that when the various
Benches of the Central Administrative Tribunal had allowed
the prayer for stepping up of pay under similar circumstances
there is no justifying reason for the respondents to
deprive the applicants the benefits of the principles laid-
down in the judgments when the applicants are similarly

placed. The respondents however, have contended in this

contd/-




application "that the relief granted earlijier by the judgment
©f this Hon'ble Tribunal was without following any rule or |
instruction and without striking down any rule or instruction
which is arbitrary." Thus the respondents say in other words
that the principles laid down by the Central Admlnistratlve

Tribunal in this matter are not to be followed by them.
Mr.G.%ama, the learned 4ddl.C.G.s.cC. alongwith Sri 85,8, SoM
Agsistant Director, appearing for the respondents submitted ’
that stepping up of pay of the applicants is not rermissible
as (1) the applicants and Mohanraj do not belong to the

same circle and the benefits enjoyed by Mohanraj arose as a

‘result of local arrangement demanded by administrative

exigencies in his circle and (2) there is no anomaly in
fixation of pay under FR 22 when junior gets ﬁore pay than
senior by virtue of long officiation in a higher post by the
junior as a result of local adhoc arrangement, Mr.G. arma
submitted that he placed reliance on the decision of the
Central Administrative Tribunal, New Bombay Bench, dated
21-11-89 in M.P.Kulkarni reported in 1989(4) SLJ(CAT)425 in
support of his contention. In that case prayer similar to

the prayer of the applicants in the instant application had

been rejected and be submitted that this instant application

isdliable to be dismissed. |

4. Learned counsel Mr.S.Sarma appearing for the appli=-
cants submitted that_the majority of the Benches of the
Central Administrative Tribunal had allowed the stepping up
of payof seniors at par with the pay of the juniors when
compared juniors draw more pay than the relevant seniors due
to long officiation of juniors in a higher post as a result
of local adhoc arrangements. In particular he refers to and

relies on the following decisions =
contdyf



'1) Order dated 18=8=1994 of the Calcutta Bench
in O.A., 1426 of 1993-Swapan Kr.Das and
others,

2) Order dated 224111995 of the Guwahati
Bench in OuA.64 Of 1995 = H{C.Chakrabortyl
aﬁd others, and |

3)  order dated 22.11.1995 of the Guwahati Bench

in 0.A.65 of 1995-Man Mohan Dey and others.

He submitted that all these cases relate to the same
issue of stepping upof pay of Accounts Officers of the
Department of Telecommunications arising out of juniors

drawing more pay than the seniors because of local adhoc

arrangements bestowing benefits of long officiation to the
juniors under such arrangements. He submitted that these
decisions are applicable in the case of the applicants and the

instant application deserves to be allowed in fulle.

S5¢ The cases relied on by ﬁhe learned counsel for the
applicant above relate_to the stepping upof pay of the
Accounts Officers of the Department of Telecommunications.
Similar anomalies had arisen in those cases as in the

instant case of the applicants. The applicants and their

compared juniors in those cases referred to did not belong

to the same Telecommunications Circles. Relief had been

granted. Except relying on the written statement thereywas no
information given on behalf of the respondents to the effect that
they had contested before the Hon'ble Supreme Court against

any of the above mentioned orders of the Tribunal. Farther,

it may not be out of place to mention herem that in another

case relating to the Department of Telecommunications,

contdyf
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Namely, Baidyanath Bandopadhyaya, the Calcutta Bench of the
Central Administrative Tribunal had in the order dated
18.8.1994 in 0.A.393 of 1994, reported in 1994(3) SLJ (CAT
378, allowed the benefit of stepping up of pay under similar
circumstances and in that case too the applicant and his
compared junior belonged to different Telecommunications
Circles. The fact that the respondents have kept silent about

their contest against these decisions would mean that they

had accepted the decisions in the cases mentioned above and

the difference in circles of seniors and juniors is no longew
a valid contention. &t any rate, I am not convinced by the x|
reasons given by the respondents in their written Statement
in support of their contention that stepping up of pay of
seniors of one circle cannot.be made with reference to the
pay of a junior of another circile who had by virtue of his
long officiation in a higher post before regular promotion
to the post as a result of local adhoc arrangement earned
increments in the scale of pay of that post. Local adhoc
appointment by promotion of juniors is understandably meant
for a short duraﬁion and in such a manner that the officiating

junior does not earn increment in the officiating post. But

the respondents in this case have recognised and defended

prolongation of such local adhoc arrangements in their written
statement. The seniority of & Accounts Officer in the Depart-
ment of Telecommunications is maintained on all India basis.
Undoubtedly, this prolongation of local adhoc officiation
gives undue benefits éo the juniors in a particular place
while preventing the deserving seniors in other parts of the
country to get their promotion on regular basis in time .Since
the respondents have recognised and £ defended as mentioned
above prolongation of local adhoc arrangement and consequen-

tial benefits to the fortunate juniors, they have to protect

the interest of the seniors also. This they can do by granting

contd. "
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the senior #ccounts officers, who were also senior in the lower
grade but could not get local adhoc promotion earlier or ionger
than the juniors, eqgual pay at par with their compared.jﬁnidrs,
who happened to be fortunate to earn higher pay by virtue of
their long fortuiious adhoc promotion, though they belong to
different circles, for unless it is done so the disparity in
pay will persist over a long period of servicevcareer which will
result in injusticé to the seniors who have not been favoured )
with prolonged local adhoc promotions. This will, to a large
extent, remove the evils associated with prolonged local adhoc
promotion to a post having all India senioriﬁy,

6o I am not also convinced by the contention of the
respondents that it is not permissible to stepup the pay

of the seniors with reference to the pay of the junior who

had earned higher pay by virtue of his(junior)long officia=-
tion on the basis of local adhoc arrangement. It is gathered
from (1992)19 ATC 569, N.Lalitha and others, that this issue
was considered by the Hyderabad Bench of the Central Edministra-
tive Pribunal in V.Vivekananda Vs.Secretary, Ministry of Water
Resources in 0.A.No.622 of 198%and that in disposing of the
SLP Noe. 13994 of 1991 in that case on 22-8=1991 the decision of
the Bench was upheld by the Hon'ble Sﬁpreme Court. It is also
gathered from the submission of the respondents (Annexure Réi)
that the decision dated 15.11.1991 in N.Lalitha and Ors.{(Supra)
was contested in appeal before the Hon'ble Supreme Court and
that the SLP in that case was dismissed. In both these cases
on regular promotions the pay of the juniors were fixed at

a higher stage in the scale of pay tha#i the pay of the

seniors because of the fact that the juniors had earned

higher pay due to theif long officiation in the post as a
result of their adhoc promotion. The Bench had come to the
conclusion that the seniors who did not have the benefit of
adhoc promotion cannot be put to disadvantage in the matter

of fixation of their pay. The appeal against this finding

‘contdese
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had as already mentioned been dismissed by the Hon'ble

Supreme Court. In rejecting the representations of the
applicants the respondents have stated that Court judgmeﬁts
cannot be extended to other similarly placed»Government
servantse In other words it is the contention of the

respondents that even the above two judgments whose SLPs

had been dismissed by the Hon'ble Supreme Court cannot be
followed by them in cases of other employees. In fact this
was one of their contentions in O.A.No.64 of 1995 of the
Guwahati Bench. The contention had met with disapproval in
para 7 of the judgment dated 22~11-1995 in that O.A. In the
instant application their contention is as quoted in para 3
above and that the decision in Ne.Lalitha and others (Supra)
cannot become a law to be quoted. I am afraid the respondents
cannot make such contentions as have been mentioned above in
this paragraph and the contentions made by them have to be

rejected as unacceptable. They are accordingly rejected.

Te As mentioned earlier on in this order the applicants
and R.A.Mohanraj were promoted on regular basis to the post
of Accounts Officer on the same date and the applicants
are'gndisputably senior to Mohanraje. The appl;cants however
draw lesser pay as they could not enjoy fortuitous local
adhoc prométion to the post of Accounts Officer while, on
the other hahd, Mohanraj who had such promotion, draws more

pay than the applicants. In the light of the views I have
at CA-12

A taken above ,Letter NOoCGM/ETR/CA~AAMN=-320/9 dated/23-2-95,

[ tAnnexure 1) letter NedSTB /BAS162 Idatediat Shilldng the

14=-3~95(Annexure I) and letter No.STB/SA-77 Dated at Shillong
the 21-3=95{Annexure J) are quashed and set aside;., Consequen-—
tly, I direct the respondents to allow stepping up of pay

of the applicants at par with the pay of their compared

contd#
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junior, Sri R.A. Mohanraj with efféctAfrom the date on which
the amomaly arose. The respondents are further directed td

pay arrear and allow other consequential benefits to the
‘applicants as admissible as a reéult of refixation of pay

due to stepping up of their pay. The respondents are directed
to fully comply with the above diréétions within 4(four) months
from the date of their receipt of this order.

Be The application is allowed. No order as to costSe

¢

(G oL« SANGLY
MEMBER (&)

LM
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL. GUWAHATI BENCH

0.A.No. 258 of 1995.

BETWEEN

1, Sri Sujit Kr.Nandy,
§/o0 Sri R.C.Nandy, )
at present working as Senior Accounts Officer,

 In the office of the General Manager,Maintenance, .
Eastern Telecom Region, Tex Bullding,
Shillong-1.

2. Sri Pinaki Rauth,
Sr.Accounts Officer,
Of fice of the Chief General Manager,
N.E.Telecom Circle,
-Shillong-1,

3. Sri S.S.Tiwari,
Accounts Officer
Office of the Chief Gemeral. Menager,

N.E,Telecom Circle,
Shillong-lo

eeonecee wo

AND

1. Unlon of India, :
represented by "the Secretary to the Govt. of Dndia,
Ministry of Communicgtions .

Sanchar Bhawan, New Delhi-110 001.

2, The Chief Genmeral Manager('relecom),
N.E,Telecom Circle,
Shillong-1,

3. The Chief General Manager,
Eastern Telecom Reglon,
7, Khetra Das Lane,
Caleutta~12. '

«eeses BRegpondents.

DETAILS OF APPLICATION

1. PARTICULARS OF THE ORDERS AGAINST WHICH THE
APPCTCATION IS MADE = e

Sees Gy,

;( le \}/w\,a7 .‘

The ingtant application is directed against

the individual orders communicated to each of the applicants

refusingeeccecee

N e
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refusing stepping up of pay in relation to the -pay
——— .
of their junior..

5?.2c: “ﬁ“ndéﬁ

2, JURISDICTION OF THE TRIBUNAL ¢
' That the applicants declares that the subject
" matter of the application for which he wants redressal
1s well within the jurisdiction of this Hon'ble Tribunal,

'3, LIMITATION : . -

The applicants further declares that the
applicatioﬁ i3 within the limitation period prescribed
under Section 21 of the Administrative Tribunal Act,1985.

-

4, FACTS OF THE CASE :

4,1 - That the applicants are all citizen of
India and as such they are entitled to all the rights,
protections and privileges as guaranted by the Comstitution

of India and the laws framed thereunder.

4.2 That the above named gpplicants have come

before this Hon'ble Tribunal for redressal of their
grievances arising out of respondents' rg{g§§%~tq
stepping up of pay. The grievances of the applicants
aﬁawthé canse of aétion for which the applicants have
come befare this Hon'ble Tribunal for redressal of the
same are similar. Thus the applicants in the instent
case humbly submit before this Hon'ble Tribunal and seek
indulgence from Your Lordships to permit them to present.
‘their grievances in a single petition tg‘ajgié litigation

| as well as cost under Rule-4(5)(a) of Central Administrative

Contd. s ..p.3/-
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! refusing stepping up of pay in relation to the pay
"“_/—ﬁ-——-—' *

'3. LIMITATION :

-2-

of their junilor.,.

ﬁ?,(c: Qﬁwn)ﬁ;

2. JUBISDICTION OF THE TRIBUNAL :
" That the applicants declares that the subject

" patter of the application for which he wgnts redressal

is well within the jurisdiction of this Hon'ble Tribunal.

The applicants further deelares that the
apﬁlicatioﬁ 1s within the limitation period prescribed
under Section 21 of the Administrative Tribunal Act,1985.

-

4, FACTS OF THE CASE :

4,1 Thet the applicants are all citizen of
India and as such they are entitled to all the rights,
protections and privileges as guaranted by the Constitution

of India and the laws framed thereunder.

4.2 That the above named gpplicants have come

before this Hon'ble Tribunal for redressal of their

grievances arising out of respondents' refusal to

stepping up of pay. The grievances of the applicants

and the cause of action for which the applicants have

come before this Hon'ble Tribunal for redressal of the

same are similar, Thus thg applicants in the instant

case hufibly submit before this Hon 'ble Tribunai and seek

indulgence from Your Lordships to permit them to present‘

their grievances in a single petition tgLEZEEP litigation

as well as cost under Rule-4(5)(a) of Central Administrative
Contd.eeeesePe3/=
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S. %:'1\70v§%?,\
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Tribunal's Procedure Rules, 1987, : .

4.3 The service particulars of the applicants

.are given belou..- '

(a) | The applicant No.1 Sri SUJlt Kr. Nandy at
present working as Sr. Accounts Officer in the office of
the General Manager, Naintainance, Eastern Telecom Region,
Tex Bumldlng, Shlllong—1. He was promoted as Accounts:
Officer by order dated 25 3.91 and hls name is in the

S1, No~240 He had passed the J.A.0. Part-Il Examination
in 1%80. His staff No. in latest Blue Llst ‘for All India .

seniority position is 81638 and his pay was fixed @ 2375/-,

() - -_ The applicanf No.2 Sri Pinaki Rauth, at pfesent
wotking as Sr.Accounts Officer in the officé.of the |
Chief General Managér, N.E.Telecom Circle,‘Shillong. He

was also promoted as ‘Accounts folcer by order dated 25.,3.91
and his name is in the Sl. N0.211 of Promotlon Llst and

he has also passed the J.A.0. Examlnatlon. Hls name is in
the S1.No.81609 (staff No.) ulth senlorlty position at 1103
of the latest Blue List of 1993 and his pay uas fixed @

R, 2375/ =4

’

(¢)  The appllcant No.3 Sri S.S.Tiwari, at present
working' as an Accounts Ufflcer in the office of the Chief
General Manager, N.E.Telecom Circle. He also promotad as
Accounts Ufflcer by order dated 25.,3.91 and his name
is in al.No.254 of the promotlon List and he has also

passed the 3.A,0. Examination. His name is in the s1.81652
o ' - (staff No.)

contd.;.. podf-
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wiih Samiondty paailion of 1145
A of the latest Blue List of 1993 and his pay was fixed
@ 8502375/
Copy of the extract of Blue List is ammexed
. herewith and marked as ANMNEXURE-A and copy '
of promotion order dtd.25.3.91 as ANNEXURE-B
(extract). L
4.4, That all the aforesald posts of Accounts Officers

are born on All India cadre, that the incumbents being

liable to
into these

be trensferred any where within India. On ehtry :
all India cadres, seniority of an incumbent

is fixed‘ on the basis of rank obtained by him in order

~of merit in the JAO Part-II Examingtion. The seniority oner

wes fixed,

4.5,

remaing same throizghout.

’f‘hat on the entry of the category of Accounts

Officer, the seniority position of the applicants were

131, jlo3 et 148

assigned at sl.No.246,2%3 and &8¢ respectively. On the

other hand, the senlority position of another incumbent

viz B.A.Mo

rity posit

in these ¢
denigl of
the applic

itso
hanraj was assigned at S1 No.B88®., These senio-

ions are also confirmed by the latest Blue List
ategorles of officers. There can not be anyv
the fact that Shri R.A.Mohanraj is junior to
ants in the aforesaid ‘cadr_es having all India

senlority. -
e

4,6,
date of jo

on regular

That as pointed out above, the respective
ining of the applicants as Accounts Officer
basig is 25.3.21 and said Shri R.A.Mohanra]

Cbntd. e .p.5/-
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was also promoted by the same prdmotion order dated

25.3.91, On promotion as regular Accounts Officer, the

pay of applicants were fixed at f5.2375/= while the sald

junior Shri R.A.Mohanraj's pay was fixed at 85,2600/~

vide pay fixation statement dated 24.4.91 and his pay

refized from time to time, |

' For better appxjeciation of the factﬁal position

comparative stetements depicting the aforesaid
position gre annexed herewith and marked as

ANNEXURE-C, ANNEXURE-D & ANNEXURE-E,

»

\jfi.?. That the applricants came to know recently
to their shock and dismey that said Shri R.A.Mohanraj
was drawing more pay than them inspite of the fact that
2 he is junior to them, Upon enquiries, tha'g found out that
the pay of Shri R.A.Mohanraj is more than their pay and
this anomaly of junior getting more pay than the seniors
occured in view of fortuitous adhoc promotion, Said
Shri Mohanraj was enjoylng officiating adhoc promotion
agaizist Accounts Officers vacancy and consequertly he
was granted' increments etc. Thus on his promotion-onA
reguler basis as Accounts Officer his pay was fixed
at R.2600/- when his pay at the time of Dy.A.0.(AAO)
' was #.2240/~ end his pay was fixed at 15.2600/-, 2675/-,
2750/-,2825/- & 2900 from time to time upto 1.9.94.
Copy of one of the pay fixation report
dtd.24.,4.21 1s annexed as ANNEXURE.F,

4,8, That being aggrieved with their wrong
fixation of pay and there beingno stepping up of pay
ContGeeesesDe b/
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in reference to their junior Sri R.A.Mohanraj, the
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applicants mede representations dtd.21.2.25, 21.2,95
and 24.2.95 respectively with'the request for sfepping up
of pay at per with that of Shri R.A.Mohanraj with effect
. from the date on which tpe'aforesaid anomely arose.

" Coples of representations dtd.21.2,95, 21,2,95
and 24.2,.95 respectively are annexed herewith

as ANNEXURE=G.

That the applicants in their aforesaid

4090 .
representations highlighted as to how the benefit of
stepping up of pey has been grented to others under similar

circumstances. It will be pertinent to mention here that

many others 1like that of the applicants all over the
, ety onHels
. country have approached different Benches of Hon'ble Tribunal

with the similar prayer as has béen made in this~1nstant
application 1.e. for stepping up of pay. All the said |
applications have been adlowed with the directién for
sstepping up of pay with effect from the date of occurance

//ﬁof anomaly with all consequentigl benefits of pay end

g+ The applicant crave leave

of this Hon'ble Tribunal to producé the copies of said
judgement at the time of hearing of the instant application,

Tt 1s pertinent to mention here that the respondents have
implemented the judgements confining the benefits to the

applicants therein only.

Thet the applicants state that instead of

4,10
following tbé principles laid down by the various Benches
Contdo [ X opo?/-
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of the Hon'ble Tribunal and granting the same benefits
to the applicants as was granted to the applicants in
thw sald cases, the authbriﬁy passed a mechanical order
rejecting the prayer of the applicants,.

Coples of letter dtd.23.2.,95, 14.3.95
& 21.3.95 are annexed herewlth and marked
as ANNEXURE-H, ANNEXURE-I & ANNEXURE-J,

5. GROUNDS FOR RELIEF WITH EEGAL‘PROVISIQEQ :

5.1 " For that prime facie the order/orders
rejecting the prayer of the applicants for stepping up

of their pay in reference to their junlor is arbitrary and
1llegal and accordingly lligble to be gset aside and quashed.

542 ’ For that it is a settled position of law

, that when some principles are laid down in a case, the
sald principles are requiréd to be followed by the autho-
rities in respect of other cases and incumbents similarly
. eircumstanced without requiring them to approach the
Hon'ble Tribunal again, but in the instant case, the
applicants have been illegally deprived of the benefits
of the sald principles ;aid down by the different Benches
of the Hon'ble Tribunal. |

\//)f,a/ For that law is well settled with
fortuitous adhoc¢ promotion cannot pum'the senlor at a

diggdvantégeous position in the matter of pay fixation,

While doing so, the same benefit camnot be denied to the

Comdo [ X X opos/-
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applicahts when the adhoc promotion came to be issued

from one post to another within an all India cadre in.

‘utter disregard to senilority under fortuitous circumstances.

5.4 For that law is well settled that in view of
such anomalies stepbing up of pay is required to be done
30 as o ﬁring parity in the matter of pay fixation among
the ‘seniors and'Juniors..In a given case where the juniors
are getting mofe pay than their seniors. |

545 For that in any view of the mgtter, the 4
benefit of stepping up of pay camot be denied to the
applicants. | '

6. DETAILS OF REMEDIES EXHAUSTED :

The agpplicants declare that ibey have got no
other alternative remedy'ayailable.

7. MATTERS NOT PREVIOUSLY FILED OR PENDING EEFORE
ANY OTHER COURT s —

The applicants further declare that they had

‘not previously filed any eapplication, writ petition or

suit regarding the mgtter in respect of wpich the
application has been made before any Court of law, or
any other authority and/or any other Bench of the

Tribunal énd/or any such-application,iwrit petition or

sult is pending before any of them,

8. BELIEFS SOUGHT :
"In view of the facts and circumstances stated

N /
above, the instant. application be admitted, records be

Contdecoe .9/-



\
v &
-9- o

called for and on perusal of the same and upon hearing -
the parties on the cause or causes that may be shown,

..be pleased to grant the following reliefs :

(1) To set aside and quash the impugned orders

at Annexures - 3, T4 T abet 25.2.945 14.3.95

M@Lﬁ\gc\s /‘M—’DM&‘AL’?
(11) To direct the respondents to step up the pay

of the gpplicants at par with their junior
Shri R.A.Mohanraj with effect from the date
on which the anomaly arose and to pay all the
arrears arising'on acgount of such fixation
‘and grant all consequential benefits and thus
render justice.'

(111) ~ Cost.of the application,

(iv) Any other relief or reliefs to which the

| applicants are entitled to under the facts and

éircumstances of the cése.

9; INTERIM ORDER_PRAYED FOR :
The applicants do not pray for any interim

rellef at this stage.

-

10. o0 09 ‘ l . ‘ ‘
The application is filled through Advocate.

11, PARTICULARS OF THE I.P,O.
1)  I.P.0. No.
i1) Date
i11) Payable gt

g OQ, A Ee T
u ’ q 'QS”’
Guwahati.

12, LIST OF ENCLOSURES :
As detalled 1n the Index,

VERIFICATION:eesee
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VERIFICATION

I, Sri Sujit Kr. Nandy, son of Sri R.C.Nandy,
aged 49 years, at present working as Senior Accounts
Officer, in the office of the General Manager,
Maintenance, Eastern Telecom Region, Tex Building,
Shillong-1, the agpplicant No.i in the instant applica-'
tion do hereby solemnly affirm and verify that the staﬁe-
ments made in para 1 to 4 and 6 to 12 are true to
my knowledge and those ma_de in parg 5 are true to
my legel advice and I have not suppressed any
magterial fact. I:glso duly authorised by 'other

. : theie
applicahts to sign this Verification on behalf of-

ald—of—us.

I sign this Verification on this (S{’kday
of September, 1995 at Guwahati. |

| M‘M Uouwg‘i%
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[t I L  Annexvre
NO.9~1/91~SEA + .
Government of Indla ' 1Y
Department of Telecommunlcations
{(Telecom.Commisnlon)

- Sanchar Bhavan, - . dt.at New Delbl,the 25-03-91.
CEEICE MEHNQRANDUIN

 Bub:~ Promotions, Transfers and Postings in the grade

of Accounta Offlcera (Telecom, Hing)
TAbTaal. . 'kl A K

re

Langsllation:~

The orders transferring Shri P.V.S5.T. Sal and Shri
¥V,5.R. Sarma A.0s° to A.P. Telecomn. igssued In this office
O.H. Ho. 9~-1/90+~SEA dt. 12-04-90 , and Shrli Dhanpal Singh,

A.0., Bihar  Circle to 'U. P, Telacom. issued in this
office G.M. No.9-1/%0 - SEA dt. 8-10-90 are hereby
- cancelled. They are retained in M.H. Telecom. Cilrcle « and

‘Bihar ~Telecom. Circle regpectively againgt existing
vacancies. : g :

s

2.Reallotmente: -~

In pa rtial modifilcation of para 4 of this offjce Maemo.

no. 9 1/9G-SEA  dt. 12-7-90 - and . aof 1hle offlee teme,

ne.f-1/90- SEA dt.8-10-90, &nd of 4dhig ofttlee mwemo,
©ono. 9*1/90~SEA dt. 14-9-90 , the lei@uéf fowtiobmante ane V-
‘heareby ordered. The othetr vondltlone & M&ﬁd {1 gshs v by

the grade of ACCOUn‘ﬂ Ot&laar pams i suned wwadh
JI s e e o e e e e e e a3 Wt S A or e m e o  a n R T
P.Names of ‘the AAOg Cicha eto. Civglag \n' Circlag ta §
.5/8bel E *~ where working which origi- which now ra- S o
i - . as AAO " nally peoasted ellotted as AQ
Tt e s e s £ e e bam mn v (24 e o aes 8 e o At 1 e 1 ot e . e 50 b o s s o, vt o e oen on 1k oot sow wor e T e Mg e e wer P BB B e Wb g e e v e e s .
T V.5. {rishnama A.P.Tolecom..; Bombay FPhones A.P.'Talacom: B
phaayugu I U : R A 4 -
5. 8. H. HYurthy A.P.Telecom. . QA,Bangalore A.PavTelecqm.
 R. Gnanasgekharan T.N.Telecom, GuJarat Tslecom.Assan Telecon;
Y.N. Sehu - - Bihar Telecom. U. B Telecom. Bihar Telacon.

! unL1 S.S.N.  NMurthy is roailotted to A.F. Telecom. for one
- ¥ear or till the T.R. Computerisation.in Vizag. District is
completed uhlchevec ig earlier. . .. _ o "

LRep&crLaLLon:~ o ' N

i+ . On repatriation from deputation wilh "T,.C.I.L,,Shei P,

;:Saaeph,\Accounts Cfficer is posted to Yombay Telephones,.The

“offlicer may be P@liﬁVGd~T'LOPth*fb to join his duties. in
Bombay Telephones. K

..Contd/~
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ZO.Joginderaingh

21.Sawir Ch. Singh(SC)* Calcutta Telephones Orlusa Folwdom =
22.N.S.Srinivaaan* GUM HMadras T.N.Taluvcom,

23. srumal . (S5C) Assan, Telecomn. == ot
24, Bnhathxnuxdlu. ; Agspp Telecom. ===

25 .%.Govindan (SC)* ' bn°" Boabay Ce-do-- v
2¢.¥.Nagarajan i f_bu,uvg& Telucon. ‘r'f*QO~~ L Co
27.5.5ankaran* pomzay Telepnoney " '=-do=- a
28.A. Subrahmanyachari Assem Telecom, G.ti.M., Madras.
29.V.Sivaawamy (SC)* Ronbay Telephones IMadras Trlephonas
30.R.Parthasarathy - . ~-do-- ~~do--

31.0.P. Saxena* Calcutta Telephonos UP Telecom.
32.R.B.Guptax T.%.Jabalpur ~-do--

33.Brijraj (SC)* T &« D Jabalpur —=do=-

34 .Darshanlal¥* Dethi Telelphones -—-do--
35.Parameshwardag?® T & D Jabalpur. --do~-

36.Bariram Gupta* ¥.P. Telecom. ~-do--

37.J.P. Tiwari¥® -=do~-— -~do--

38.R.P. Sharma* -=do-- ——GO=

39 . Ramnearesh Harxjan(SC)* ~sihar Telecom ~~do-~

48.P.X. Kar ".E. Telecomn. Calcutta Telephones
41.5.p., Lal “ihar Telecom. CMM, Calcutta

42 .R.A. Viswekarma
wi3.n.n Dey

A4,B.K.Dey

éﬁ.ﬁad“nd Gopal®

46 .B.Varahanarasgimham

4"’(-.
ity

47 .C.Satagopan
: 48.K, Ramachandran ‘
~ 49,.A. Mohd.Ghousa
- 50.5.P. Sharma
i 51.Romela Padmini

Raja=zthan Telacom

TS, Calcutta
E, Telecom.

. E. Telecom,

"B, Telecom.

t lasa Tulecom.

abay Taelaphonuws
I drew Tolaphououw
iiwdras Telephionwu
Ihl Telephones
i, M al LNK

R .~m~—~~——_-.~.-‘ -

°Y

3:1 S ‘."Xi.
: ' O i
2 ; ' gt ’ ! .I,-.'I.” T2 } %
'if' ! 4 The . %éllbyig; Lfle “ary and poutlingw are ovrderod In-the
g - prade Df'&@C@g?%g G ¢Lgerufwith imnediate etfocti~
___________________________________ e e e e o i o e n e T e e 2 o Y B T
o ‘ 'S1. Names of the Officere Circle etc. Circles etc. =~ - -
e No. S$/3hri where working which tranaferred.
. 1. B. Ananda Eao., .. Delhi Tclewhonqq Talecow.Dte .
i 2. Jai Kighan Gupia --do-= tlagm~doe ST
3. S5.P. Sawhney ' —edgi= i mdo-- i
4. V. Ganesan'ﬂq .  ~—do-- s~do-~" ° ta
.+ 5. Khushibkam Verma ' 'GhM " Delhl, ﬂ --do~-- T
. 6. 0O.Bhaskara Rao Assam ‘Telecon, “A.P.Talecom.  a
.i 7. B.Kanakadag. (SC ) Gujarat Telécom: - =mdore el
- 8. G.Veeralah (80) . TTC, uabalpUF" T e=dor-
9. T.Sambasiva Rao(ST) MH Te}ecom t=do~-
10.Md.Ghoutgse Mohiuddin? KNT Tolecon, ~*d0*w
11.Ch.V.Subba Rao* Caltutta Toluphunes —*do-
12.A. Nagaraj¥ u jarat Tolaoom, "J v
13.K. Venkataranana Drinna Talaam aat
14.G.Huniratnam* Bombher Twlephintinge Y
15.T.Subrahmanyam ‘ Dot et Talweren b
16.A.N.. Ghakker . He Jrathagp Telawipp  Har cana bod vainm,
17.A. K. Kathpal i) Fundal Tulouom,
18.Sardarasingh* Haryana Telocom, eemdos
19.1I.C.EKwatra* M.P. Telecom. “'~4nn -

-\—-w(ih—ﬂ.

»

U.B.Tolacom.
hanam Telecom
Calcutta Phoneg
P Telecom,
(:1"" Caluntia
Bhivvanuahwar
Gl , lar -,
Aussaanmt Twlocom,
Augam lelacom.
hhe Nuu Delhi.

i.".'tﬂ.'.: .

.

ot

Veoui.



. S et e et T g T B

.

e

5

T.FP.,Guwanatl
Oriesa Telecou,
Talocom.Dte
M Telecom.
Dep. to C-DOT
Dep. to TCIL
T.N.Telecom.
W.B. Telecom.
U.3. Telecom.
Bihar Teoleccm.
IT.2. Telecom.
T.S.,Calcutta

Sujit Kumar Mandy
Gan‘Z;'-u—“L‘,hu shen Tota
Prema Krishasmachari
Arunachalam R.
Pragad N.
Somasundaran P,
Pandian R.

Lekshman Ch.Dag
Sanat Xumap A,
Md.Nazear Hagan

Raj Dayal Pragad
Anandakrishnaiah 5.

Brhagkara Rao A, A.P. Telecon.
Brij Nath Singh T & D Jabaloup
N.E. Teleccn.

theo Sharikar Tiwari
Kalyana Sundran R
Murthy E.S.R. A.P. Telacom.
Pijush Kaat De U.n,
veen Daval . U.P. Telecom,
liohanpra LA, C.N.M. Bombay
haven Chandre Chavrabopry Asgan
Bhimsen Sahoo Origna Taelecen.
Jeet Bahadur Viabwalkarm. U.P. Talecon.
Sne. Bhagwath.V.G. Tulocom. Dy g
Deivasigamani v, Hndvﬁu Tolephonay
Palani p. T.W.Tglecom,

Hathi Lai Delnl Tolophonagg
Rejeswvaran 3. CPAA0 Bengalors
Abdul Sattayw Sincdhi Ralasthan Talucom,
Tanmoyr Rageni . U.Bi. Talecon,
Hanjundaﬂuamy S. KNT Talycow,
“hodul Poaxek ENT Talecon.

T.N.Telecom.

Patel 2.5 ' Guinrat Telocon.
Handchavachalany T. G.M.P.~Bombay
Javaraj ?. T.N.Telovcon.
Mimain Charsn Fobanty QOprisga Telacon.
Jayanta Raoor jeo Culcocutta Telephones
Rabindra Xomap Gupta Cihar Telocan.,
Yangagabapatrnl T. ¥, Telecon.
Chhabryva B.J. M Telecouw.

Emt. Chanda Thokur SoELD Javalpur
Pitechibaby V. APL Telecom.
Shankar Bellubbj P. XNT Tclecon.

‘tathuria R.G. Rajasthean Teloconm,

Telecom. N

Telncon,

(4) v

N.E. Telecom.
M. P. [elecom.
Telacom.Dta
Maharanshtra Taelucom.
Moharashtra Toluecow.
Telecom.Dte }
Maharaghtra Telecon.
W.B. Telecom, ‘
W.B. Telecom.’
W.B. Telecom.
MM.P. Telecon.
Maharagshtra Teleor g,
AP, Telecom.
T & D, Jabalpur
N.E. Telacomn.

Lo BLecom.
M.P. Teloccn.
T.P. Tolecon.
UV.B. Yaleecom.
U.P. Tolecnn,
Bowbkay Telephonag
Avoa fwlosom,
Moy Telacon.,
U.?. Taleoum,
EJT Telovomn,
N hvevengh Ll‘x.-i Tawl DO,
Godarat {uteoon,
Hovo Teleaun,
I Telaueonm,
Kejartihon Laloegn.,
V., Telovon.,
iy an it o Teleean,
Fratievanacen 1o Dy,
Cujorat Telsean,
Lombay Lolanaonea
iTohino i sy Telosan,
Girgean Felyoon,
Vode teloeen,
o, Telucon,
P, Telecow.
Maharaohtoa Telecow.,
B2 Teleoan., ‘
Gl Py Bonbay
Gujorat Teloecon,

Mo than Tolamesy.

54 Smit.lalathi N. ENT Telecon, Jalieragnloa Telecon,
85 Harigh Chandra Gupta Tolocom.Dta Hov. Yalwgon,
286 Thirungnana Lap. 1o 171, Madhinranhb o s Mol ..

Sambandam D.

287 Pia:‘a Si[‘).{-lh l'\n; ].\’} "'n!unqw o 1y} w Jath
288 Jha A. athy '[‘Ulu]]hnq-nr{ “ n by

289 Mukut Moitra ot Tala o Y o

290 Gopal Lal Bahwet] Fa P bhian 1y iy i . IR RN

291 Sumer Singh bU.p,
292 Smt. Sali N.O

oy Aaleeoam,

(SR71 IR PRI SN

Falaaom,
Kovaln Talo O,
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19J Narenoh Kumar Behl

1946 Nagaiah V.
197 Cnandran H.
198 Smt.

PLena Bai M.

Pun;ab Telecom. -

A. I. Telecom.
T.N. Telecon.
KNT Tolecom.

Assan
T.N.

elecom,
zolecom

INleharauchtra Tolecom.

199 Syamal.Rao M. Crisga Talecom, 2isea Telecon. R
200 Acharyuly V.S N, A.P. Telecon. A.P. Telecon. o
201 Sunil Fumarp Chhﬂura .8, Telecum. U.B. Telecon.
"t 202 MNahedev Ldﬂ““'QQ Calcutta Telephonos QA Blore at Calcutta
: 203 Eatva Dev Singh- Telecow.Dtae H.P. Telecon.
Tomar .
204 Radha Krishan Sonj Rajegthan lelecom Rajasthan Telacon.

285 Venugopal b,

3 Bonbay Feleuhonaq
206

Lombay Telephones

Narinder Lul G.N.P. Delhi GITEe, Dolfi
2G7 ¥1)3ya“anﬁavaq J. XNT Taeleceom. huJuvnt Tolecom,

,

208 Raj; jJaram ¥ .

f»/?ﬁq Md.Zameer Hasan
’ - 0 Krietna urthy G.

%;gilmflnaki ?nuzh

Dt ITad g
CDinayp Talocoa. Nheos
*ﬂ P Telecon, A
T.E.,Caicutta

Telcecom, Tulephonoy
Taleegw,
Tolacaum,

Task Foree,Guwahati

sy

77212 Balaram b Panda Orsing Talecon, ol Tt vaoun,

213 Alghyvabearp Nath Siliar Tulacun, Yoo Tolecon,

~ Tiwari .

214 Durga Charan Oricaa Telecon. 15 A Talacan,

Sat .pa 2thy 4
215 Pal&ni“ﬂmy K. G.l1.p. Lombay Bowutb. Tulnphona
16 Gulaa “'n‘auudjn Pinarp Tolecomn. lJl}. Thicﬂum.
17 Maheowea Biswal Crigoeny Teluconm. Ovi Telwueon,

216 humD"dﬂWHiy Pillai . Madrus Telephonen T_H‘ Leshay

219 Santox Singh Pun jab Teleceonm, Puis i Vol acgrn,

2720 Balaran Gins Opiud& Telecom. SCLusa Yelerow,

221 Patil 5.4, P Telacen. HaeRitaahiprny Talecon,
<222 Hehalle 1.7, Tt lml«com. : ' n&huaahduﬁu Teloecon.
223 Gadelkap B.G. nN.»2. Teiecon. LT T locu.

v 224 Baaudzo ps. Singh G.i.P. Calcutts Gy, Calerins

225 Des Ra; Sharma J & K Telecon. . Jou K el cee.,

1228 Thl{&g&?(Jan G. i Talecon. : T.O0 Talacom.

'{227 Shivaji Jjha Biharp Telecom, o, Toelacom.

228 Athjdayaw“ni T.F. nnjlei M. P. Tuloeon.

a Asirvathanm 1. '

229 Srinivas an S, I.N4Tuiuuum. Bonabs oy Falonphianan
230 Kali Nath Singh G.h.y., Culont g, CHEY D Calant g
231Y5ubaeh . Datta Colegt (a Tulap o, bt g UNREIL IR B Y

Gupta ‘

232 ‘unirathnan Naldu u, G M ey e oy [ Lo "
233 Rajendrappa Y, KIS I N PO PR L S Y T S NP
2314 Arunachalam AL RN | I L T T Hoe AR VI I SN TR R BT
235 Jagdiagn Prasad G.1. Dullig WP Jaluvoaa.,

236 Navin Kumar Diwgn Talocon. Dte HoE. Tolaven,

237 balafwﬁlngh‘hooaa Telocom. Die Hary ot R
238 Bijay Kont Jha Biheo Telecom, Vel Tolacon, )
239 Uanhela J.H. Gujarat Telecom. Gejarat Talevomn.
? ...uuntd;“ '
,i %-::u“, : 3
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28
29
3G
31
32
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The  trannfar, OL the cfflcors atl o, ne. 10 to 12,14,10,19,
21, 2L,ZL 0, L g Y, o4l a5 wro atbt thelr awn P«Jumat
NG They will not ba antitled to any IA/Joinlng Ting etc.
5. lember (Financa) Telecon. Commiwsion la Jloﬂﬂﬁd' to
appoint thn folloving Agsistant Accounts Officers of the

"Indian Pey Accornts  and Filnancu Service, Group "B”
(Telecom, Hing ) +to officiate on g reguiar basis In the
grade of Accountu Officars in the Indian &l Accounts apd
Finance Servie Grp."B" (Talecom. Ulnh), untll " further

orders and to posu them

...-.-.-~~.—‘_.-.........-........—.-_.._..._.

Siddigue Himmat Alj

. Gopesgh’ Charura Sahu

Sudhakar M.

Issac IM.1.

Vinod Kumar Gopal
Palip Singh Datta
Dhenan jay: BLQV&J
Biswanath Mikherjee
Khlsna«kant Nllehap
Ko i ‘"‘hﬂc_,ﬂ A D.

Singavachzri G.

Nagoo Pujari §.

°ﬁannargl‘ngam G.
Geourishankar Dags
Venkataraman S,
St . Balumbal S. F
Punnose .71, :
udnnlj;ppan P,
Subrumanisn K.
Selvaraj D.

Sada Nand Pai
Hurugesen 11,
Ramakrisanan X.
Ramachandrs Rao [,
Gandni- ‘Arunugem P,
Barun Chandr Ta Dag
Sudash Xunar Bhatia
Najparaia Rao V.
Balakrishnan T.
Sadhan Chandra Saha
Upadhyava N.HM.
Prokasn Chandra
Co u.\I‘.:«bOI‘tV
AnJaTanvyg.

Sioidharan G.

KXamaleshwar Yadav

~_......a..<._.-.....-_._........-,-m-,..~...» - .
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Circle/0Offlceo
where working
asz A.LA.Q.

Rz jasthan Telecom,

Calcutta Taleghonos

KNT Telecon.

Kerala Telecom,

Delhi Teleprones

Tolecom.Dtae

Calcutta Telephonhes

Calﬂuuta Te‘aphonuu
Mil Te;acom“w

~.N.'Iulqc:om.- i

T, Jabalpurp

KNT Teloconm.

Telocom. Dt

Orinua Telacom.

Gu}urut Talacom,
N.Telecon.

Bombay LGlGDhOﬂUE

Telecom.Dxo

T.U .lelcuinm.

Telecow.Dce

Blhoae Telecom.
Keralx Telscom.
T“.‘J’.‘ 1&“\.,0

I.L.,Calqnhta
Kerala Telecon.

Calcutta Telephonsegy

Punjab Telecom.
A.b. Telucom.
Madrag Talephonae

Calcutta Telephonos
Telecom.Dte
Calc cutta Telephones

PN L | alweom,
IR I
Uol, fwt Bty

~

Circle/Cffice
wvhere nogthed
on  pronotiocn

[felecom,
'[‘ ’1 "jh'\' '}Uﬂ

Poiasthan
( 641 l,‘.;t':'rl

WNT Yeleean,
Cujora: Telumen.
Dealini el “nRonea.
Telecom, Dtw

Calculia Telepliones
Caloutta Tolephorgs
Muhercatterd Tolecon.,
Bowrbay Taelephones
Tre, Jabalpup

KNT Talocon,
Taolecow. Ute

Orltua Telweom.
Cujavat Tselegom.
Gujarut Telecom.
Bombiay Telenhonen
aihig To]epnonou

Bonbey Telopheneg
Dedind -r)l NON0ITeyY
Bolran slucom,

Gu,&.ut Teloconm,
Loal ey Telsrphonag
Telenonm,
Bowiayv Telephones
Caloutta Telenhoneg
Punjab Telscon.
Gujarat Tolocom.
Bomwlay Telaophonea
Calcutean Twlephones
KuT Telncom,
Calcutta Tulaphonen

nor Crow
o AL
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-

Date of birth

» Dagte of passing Date of

Dave of Pro-

Pay fixed as

Part II Exam. - joining 88 JAO -motion as A.A.0,
. N A40/DO -
. .—o Nt u.. i #v mo i m.
1., Sri, R.A. Mohon Raj- 3.10.52 2/80 1 20.9.80 1.4.87 2000
: at present A.C. MTNL . . .
Bombay, _ > .
2. Sri S.X. Nandy, . , ' .
" at present A.O. 1.7.1947 2/80 8.8.80 1.4.87 20C0 )
0/0 G.M, ETR, - ) S
~Shillong. . A
Seniority No. Staff No.= Date ofjoining Whether vwoBOdHou Pay in the scale Pay fixed Date of Lomarks,
. the as A.O. order us A.O. of AAO at -the: . in AO's next
resued was the same. time of promotion grade., increment
: as A.O. '
o a ‘ g 10, 1. 12, 13, 14,
@nmmo s ALC) 81657 . Am.b.mw* ye 2240 2600 ; 1.9.91 Junior to S.K.
Q‘mwQ ,f.,.ﬂ. A0 ) ‘ { H,NMAHu.mMu\‘ as J40
' fv - - MN:D as AAO. & as
N b ! 410,
00571 { =g A3C ) . 8.7.91 yes 2240 2375 1.10. 91 See above
. P 81638 . . _ renarks
A.a\‘@ o T ez .UAM v w_ [ Re 94 " .
N L
\%01.1 _OJS;\U AL
Vide DopTrL [AHew
No | q-i TfLm%
) df 25291,
o | |
v #».@C..
PN M&ﬂ.
- PR AN
»AOO@

e

A
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A”s;zzaZHp‘moch%;

&Mo:

12,4, 91
1.9.91;
e 1.9.92
Th | O 1.9.93
| = 1.9.94

oo
-
L a0
TR @ A
("
Lt e
/ (74
N - O&w&

30

e o o o el ot i, 6 Wil Dot ...

2600
2675

2750

2825

2900

?;&.I B R ™

muﬁﬁf,
" (at vumwmuav

O\o G. M, maw

8.7.91 .
L .a.do.w,w
Lo dv*ormm:p:,mmvm
H ' . ,

1.10.95 - 2600
1.10.94 - 2675
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f{ - .~ Comparative Statement of POS sition and starus oOf T
. ) N )Jl’]rl R‘t ’IOhanraJ, :.Z\ O /]“l Tc) o..—lo ar]_;. Shr_l_ GSo.!.l*\‘Ia,):l’ \« '
qﬁ# . {TR), O/o T™OM/AShillong. ' '
51. | _ ) shri u.S.Llwarl,Q Shri Roéo ) Renae
No. § Partihculars ) A.C.(TR), 0/0" 1} Mohanraj, ¢ cks
" : f ’I‘DM/Shillong bALOL/MTHL, |
! ) Doombay b
1. Date of birth ‘ 04—9—1950 03-10-1952
2. Date of Passing JAO  Febe 'S0 Feb. '30
Part-I1 Examination
5. Date of Joining as  23-6-1980 20-0-1980
o J'oFAoOa_ '
4. Date of Promotion 1-4-1987 1-d=1537
as Dy,A O (IKJ}O)
5a Pay Fixed as . RS2, 000/~ Rs.2, 000/~ .
Dy ehe 0. (BA0) ’
6o - Seniority'No. as ner 1145 1150 Ag
Deptt. Blue BooOK ' H.
7.  Staff Vo, as ver 81552 \ 81557 As
Deptt. Blue Book o _ Sl
L 3. Date of Promotion Date 0of Promo- gate of
B : 25 A.0. (DOT/ND order  tion 25.3.91 250205%0”
f - No.9-1/91/SEA dt. - e Do 2
05 3.9 ' Date of joining p_ .. o¢
Jnenes ‘ as A.0.25,3.91 SONENS
: - joining
' K ’ Qs ["\-O-
, ’ g 12, 4,91
9., Pay in the Scale | Rs, 2240/~  RS.2240/-
~ of AAQ at the time .
of Promotion as A.C.
10.: Pay fixed in A.O0. Rse 2375/~ " RSe 2600/
Grade. ' A
11.  DNI{(Date of next i@?f- 1-12-1991 . 01-9-1291
ement ) oo

12, Pay flxed as A-O. 25:3.91 - 5.2375/- 12.4.91 -~ Rs.2500
| from time to time 4 43,91 - Rs.2450/~ 1.9.91 = Rs.2573
1 o 1.12,92 - Rs.2525/~ 1.9.92 - Rs.2750,
1.12.93 = RS.2500/- 1.9.93 - Rs, 2575
1,12.94 ~ R5.2675/~ 1.9.94 - Rs.2207
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DETAIL IN RESPECT OF SHRI R.A. MOHAN RAJ A.0. MTNL, BOMBAY.

~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~‘

l: ~~~'\.~~l\.f\.~~~~~~’b’\"\v'\-‘\f~~~mm
f O 1 |
i @ : 1 Date of birth . - 03.10.1952
e : € JAD Part-I1 Exam parsed February-1980
; © o 3 Date of joining as JAOD : 20.09.80
. .
e : 4 Date of Promotion as Dy.A.0O. 1.4.87
’ 5 Pay fixed as Dy.A.0.(AAD) 2000
! o as on 1.4,87
[ oo & (a) Seniority No. 1150
g C . {(b) Staff No. o 81657
' 7 Date of Promotion as AOQ - 12.4.91
O (Regular promotion) vide DOT order
No.9-1/91-SEA dt. 25.3.91
C ' 8 Pay at the time of Dy .AD(AAQ) - Rs.2240
? Pay fixed in A.O. gradé ' Rs.2600 =
¢ 10 D.N.I. 1.9.91
o Il Pay fixed as A.0. from time to time
" “1é~4-91 2600
_ 1-9-91 2675
3 ‘ 1-9-92 . 2750
g ¢ s 1-9-93 2823
; 1-9—94-, 2900
B
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NSéh@ Chied General Manager,

Yastern Telecom Region
Caloutta-700001 .

(Through Froper Channel)

Subr- Frayer far stepping-up of pay with effect from 8.7.1991
with reference to the pay of Sri R.A.Mohon Raj, AL MTNL, Bombay .

Hespected Sir,

With due respect, your goodself is requested kindly to
refix the pay of the undersigried with effeif from 8.7.1991 (date
of  Joining as regular A.0. with neferencéAthe pay fixed in re-—
apect of Sri R.A.Mohan Raj, A.0.,MTNL, Bombay, who has passed the
JAD Fart-11 examination in Feb. ' 1980 along with the undersigned
but junior to me in merit list. The date of promotion as ARD  was
also  with effect from 1.4.87 (i.e.,along with the undersigned) .
Fay of both of us was fixed to Rs. 2000/~ as AAD. Fromotion order
as order as AD was also issued at the same time and he joined the
post on 12.4.91 when the undersigned only on 8.7.1991. Staff No.
of  Sri R.A.Mohan Raj is 81657 when staff No. of the undersigned
is 21638, Pay of Sri R.A.Mohan Raj was fixed to Rs.2600/- when my
pay  was fived to Re.2375%/-. It will net be out of place to men-
tiorn  here that his initial pay in the cadre of A0 was fixed at
Ru., 26007~ consequent on his officiating as AD on different occas—
sions.  Since Sri R.A.Mohan Raj. A.0.,MTNL, Bombay is junior to
me, At is prayved kindly to order to refisx (step-up) my pay ac—
cardingly  from 8.7.1991 (date of my regular joining as ADY for
which act of kindness I shall remain grateful.

Far facility . of your kind reference, particulars in
detail is enclosed herewith.

With kind regards.

Yours faithfully,
( S.K.Nandy ) ”fzrﬁqur.
Accounts Dfficer '

O\¢-D/D the General Manager ,ETR,
Shillong-79%001.

Ercle :- Az above.
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i s The Chief Generwl Manager, .

: N.E. Telecom. Circle, - \V////f‘

shillong-793001. K
N A / i;)

SUBz= 5t90p1no~uo of Pay with respect to
iunior getting more 9EX

Sir,

With dve respect, I put before you the following
facts for your kind consideration and necessary stepping-

up of my pay. ' 5

S5ir, I was promoted as A.0. with effect from
25.3.91 vide DOT/ND order No.9-1/91/SEA dated 25.3.91
© conveyed under CGMT/Shillong Memo 2,y Statf No., is 91400

and seniority MNos. as AAO and A4.0. are 43%end 1145 respectio

e

vely. ) - I R

That Sir, =y Junlor Shri R.A. Mohanraj, A.C.rpni,
Bombay, Staff No.81557 and seniority No. as AAD & A.Q%%-
being 590 and 1150 respectively is drawing more bay H{én
what I draw(by virtue of off1c1atlng in A.0. cadre bafore

regular promotion) who JOlnLd as A.0. on 12,4, a1, against

the same DrOmotlon order-cnd datefthe pay was fl ed aL

Rs.2600/~ with DNI on. 1- 09 91"Thus he is gebc1ng more nay .
~than T. . Bt

pee

That sir, being a juﬁﬁofAto me he cannot Jet u0f§
pay - than me and as such I would request you to kindly .
i ' refix may pay in A.O. Cadre on fl\4ﬂ Dlat the same -stage
- as that of Mra 40hamraj, A O. MTMI/BOmbay with DMNI on
|  1.9.91. A& comparative statement of status and position i

A als

enclosed herewith for your ready reference.

Therefore, I would. request you kindly refix Ny

as on 25.3,91 with respect to Shri Mohanraj, A. Co "

Thanking VOU lnantlc1patlon of your fvvour ole
action, I remain.. g
o Youra faithfully, ok
Enclo:- As above. B Lﬁf ' RS

( ss5. 1war1 )'Hl\?w‘vgm'
Accouﬁbo'vLLJccrt“?) '
0/0 Telecon. District Manager,
Meghalaya, Shillong-793001.

R R
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Department of Telecummunications
Cffice of the Chief General Manager, Eastern|Telecom.Region
7, Kshetra Das Llane, Calcutta—12, ,

To : Shri S.K. Nandy,
Accecunts Officer, :
0/oc.the General Manager, -~
Shillong-793001,

M 1
l

No. CGM/ETR/CA~Admn~320/9 Dated at CA-12,the 23,2,95,

]

i , ' Sub :~ Extension of benefit of Judgement by the
oy _ Central Administrative ! Tribunul Calcutta
; ' Bench in OcA. No.1426/93(in the matter of
Swapan Kr, Das & Ors Vs, Union of India i
& Ors and Judgement delivered by the CAT !
Ernakulam Bench in OA 1156/G3, //’ ‘
|

|

: : ' ! - '
s Please refer to your letter dated 21.20,95 in which .-
: you have requested to step up your pay to make it at parQ:kLﬂ ,"
4 with the pay of Sri R,A. Mohanraj A.C. MINL Bombey. I weguest
| ‘ to inform you that such request can not be aéceded to as per :I‘
ff extant rules. In this connection DOT No°4~31292\PAT dated .
' 1.8,93 may please be referred to, It stipulétes'that benefit
of Court Judgements can not be extended to oﬁher similarly

i 1 L 3

placed Govt. Servantse.

R

{
{
'
§

E A é ' oo
. ) o . /‘}“/SLAW——"* b

( S. Po|CROSE ) | ;
Chief Accounts Officer,Eo.T.R.’

0/o.the CCM,ETR,Cal~12,

.‘\ ’ ' -
. . - -
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gﬁa
15> 7ﬁ Qpe. ‘
52
»



] [T
. E ‘5 { ...‘I:]“ :).}f}
S Qe %
A b | as-
Co g . ! v
et gl | o
s /ﬁ - » v ‘ . TR /!LOK‘C. '
AR '
}/ A . Fas L'-r- 41
,‘,._ - {g . \ ) ] Y PRI
e - . Pepuriencat «f Auuw*mrm.wmg o

1

, b N S Q)l T Oftes sf e o G, / &k,«..ubwd/
4 No, TRl e 162
o%*cl oy %MLowa e 4.7 q¢”

fi?'é Q R ek,
oc;rA) Fars gm,\);e,
\'\aa,

bl gy
;*j__:Re N PR R oy Poy.
: 59‘“&‘\( \}ko.,h)rv\, éohc)» M.a. 95

W.&U;L

B 2.2,

R "’tfek@-’re..w% ﬁa ckXB«QV& o
e
'Jg,mm o T e MW""E oh Ped ToT/vD
MO 4-2a- PAT Jar. g 5. 93 omd AefPqvg
| SR pey T %W Com ot laz o
""za.}}ou&e,ch CManday -IM %K%’ %\;L\)‘“\'Q o

| VJ/ Py "/
A L5371
1";'}
“ 7
A/D. CHRD) .
. SN W,T.N;E,C,
e o —_— S\dbo Y 20O
; i o B “7 h_i‘:{_‘?ﬁxu‘ﬁ MO Sso-- 3] hf"m;,u-..‘\@ NARACY) l&}g‘szﬁ 4\»*? _“\_Qﬁ BM,.. T .
Al o 11, Direcyg,
\3 , _ J % e c,a e/ G Clecon ( prpyy
i e o La . y &
v ' ‘ - 2, m‘f/e‘com eral &, a”"'&"»”f

~
ice A&P)
unt! ffice? \ )
S Acct i lmwal., o
| Hav
o ﬂ’; lfc';m Wi alys
5 3
CNo &
e
e°
o |



Ry -
:.\'r{ taet “_‘.-i-"
o ST ) b?'«" r.?i:.-ﬁ‘.'
. 4% EER B §43
~t

YN aiEerd
I 5'.!?.'.' .’:‘}A‘?:'*. gfw AAFE! o
‘ !
3 . s

élm, Director Felecom ( HRD }
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IN THE CENTRAL ADMINISTRA;I‘I “TRIBUNAL L .T% 2%
TN L=
'GUWAHATI BENCH S g
Lt . . o)
)
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In the mgtter of : 2N

0,A.No.258/95

ohfi S.K.Nandy &- others.
-VS-

Union of India & Others.

~ AND-

-t

In_the matter of :

Written Statement on behglf
of the Respondents.,

1, Shri P Trivedi, Vigllance Officer,
Office of the Chief General Manager, N. E Telecom

Circle, Shillong do hereby solemnly affirm and

declare as follows :a-

1, That a copy of application alongwith

an order passed by this Hon'ble Tribunal on‘24.11.95
e 4 .

have been served upon the respondents and myself
' |
‘ beingo'oooooo

-
y F
¢ !
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being authoriseé to represent all the three respondenis
before this Hon'ble Tribunmal, I do ﬁereby file this -
Written Statement as follows. It is also stated
categorically that save and except what is specificall§
admitted in this written statement rest may be tregted

as total denial by all the respondents.

»

2. That with regards to the contents made

in paragraph 1 to 4.1 of the applicatioh, I beg to

state that I hgve nothing to comment.

3. That with régards to the contents made
in parggraph-4.2 of the application, I beg to state
that stepping up of pay for the case under question is
not permittéd_under the Rules as it is not an anomely

———

in pay fization under G.,0.I.D.22 under FR 22 as per

the departmental stand regarding stepping up of pay

of senior ab par with juniors vide Directorate letter

No.50-146/95-PAT dated NIL.

A copy of the letter is enclosed herewith

and same is marked as Amnexure R.1.
The interpretation of G.0.I.D. 22 is thst stepping up
of pay of Senior Govt., Servant at par with Junior

Counterpart cannot be allowed if Senior had no occassion

———

to draw more pay or more indrements than the Junior

—

PTiOT eceeeoes
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prior to his promotion to the next grade. In the

instent cese, Shri S.K,Nandy, Shri Pinaki Routh and
Shri S.S.Tiwari, all the three applicants were

drawing equal pay as compared to his counterpart

Shri R.A.Méhanraj prior to the promotion to the grade

of Accounts Officer. Hence the question of stepping

- .up of pay does not arise.

4, That with regards to the contents made
in paragraphs 4,3 to 4.5, I beg to state that I have

nothing to comment.

Se That with regards to the contents nmade
in paragraph 4,6, I beg to state that the pay of

- Shri R.A.Mahanraj was fixed at #.2600/~ on his promotion

/

to the grade of Accounts Officer. For making regular
promotion from Group'C’ to Group'B' in a cadre All
India Seniorlty of Group'C' is followed. However,

the circle offices can fill up vacancies at short term

in thelr circle by maklng local adhoc arrangement,
operating on the circle seniority list. The pay of the
officers working in an officiating cépacity cannot
be restricted if they satisfy all the eligibiiity

condltlons for promotion. By local adhoc arrangement

Shri R.A.Mehanraj has earned increments under FR-26

which caused fixation of pay at 8.2600/- at the time

of his....-._oo o



-4-

of his regular promotion to the grade of Accounts

Officer than that of senior Shri $.K.Nandy,

.Shri Pinski Routh and Shri $.5.Tiwari. The fact

that the spell of period spent by an officer by local
adhoc arrgngement whileAworking‘on.é higher post

counts towards increment under FR 26 has been in

' vogue since long unquestioned has not been challenged

by the applicants at any time, This provision

" results in Juniors getting higher pay at the time
of régular promotion, if they have a longer spell

of'adhoc service gt thelr credit in the feeder cadre

than {he senior,

6. ' That with regards to the contents mgde \
in peragraphs 4.7 to 4.8, I beg to state that
stepping up of pay can be done only with a person

—
elonging o the same lower cadre recruiting unit

it

whenever gradation list is maintained locally in
the lower grade and for higher post, the same is
mgintained on All India Basis. Comparison'for

stepping up cannot be made with a person of different
& - - =

circle since adhoc local arrengements in the said

case has been made locally only due to exigencies.

of admihistration.

7. That with regards to the contents made
in parsgreph 4.9 of the spplication, I beg to state
that.l LI I Y I ]
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£hat the relief granted earlier by the judgement

of this Hén'ble Tribunal was without following any

o

rule or instruction and without striking down any

A . .S . . N
rule or instruction which is arbitrary. This was

e

évident from the fact that when the applicahts who

have not resented the promotion of their Junior in
préference to them can resent the consequentisal
benefit of increments of pay to such Junior and

counting of period during which gppiicants were not

working on adhoc basis in promotied post for drawal

of increment in thst grade at par with the Junior.
whb had actually worked on gdhoc basis in the
promoted grade does not amount to equal ﬁreatment

of unequals.,
\

8. ' That with regards to the contents made

in paragrsphs 4.10 and 5.1 of the application, I

- beg to stete that the rejection of the prayer of the

applicants by the Department is in order ih view of
the position explained in the above paragrsphs éihcéA

it is not an enomaly under the Rules.

9. That with regards to the contents made

in paragraphs 5.2 to 5.5 of the application, I beg

to state that in a similar cese of -M.P.Kulkarni -Vs-
UOT teveeee
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UOI 1989(4) SLJ(CAT)423 1990(1i) ALJ 455(New Bombay)
and Igbal Mahemuad Khan Vs Govt of Indie CAT Divi-
" sion Bench New Bombay which are in favour of the

Department,.

Ea

o1

10, " That }his present application is

ill-conceived of law and mis-conceived of fact,

' 11. That this present appiicaticn is not

tenable and as such, the same is ligble to be

dismissed.

12, That there being no eny prima facie case
at all it is a fit case where summsry rejection

order may kindly be passed.

\

13. That the respondents crave 1eave of this
Hon'ble Trlbunal of filing written ststement in

addition if this Hon'ble Tribunal so desires.

14, That this ertten Statement is filed o
. bonafide and in the interest of justice. |

VerifiCation. ceeece




VERIFICATION

’ I, Shri P.Trivedl, Vigilance Officer,
in the office of the Chief General Menager, N.E,
Telecom Circle, Shillong do hereby solemnly affirm
~and déclare that the statements ‘made in paragraph-l
of this written statém,ent are true to my knowledge
and those made from pare;,grabhs’ Z,to 9 are derived
fr;)m records which I believe to be true and rest

are humble submissions before this Hon'ble Tribunsal.

And I s.ign this Verlfication on this 301"day
. of - ja%uah,a ,1996 at %?MU “"6

T

AT W yedN
IR I

DEPONENT

brcors
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Case of N.Lalitha has been cited Letause SLP No.137974/91 In
thla East was rejected. But it has to bLe brought into thae
. notice that this was rejected in limine without gliving any.
i - reasons. Therefore, it cannot Become a law to be quoted 1in
,all cases. — . —
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Yours faithfully,.

{Budh Prakash) .
Asstt Director General (TE)
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